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respect o f  a disease the Rules enum erated thereunder are required to be 
observed. Clause (c) provides that if  a disease is accepted as having arisen 
in service, it must also be established that the conditions o f  military service 
determined or contributed to the onset o f  the disease and that the. conditions 
w ere due to the circum stances o f  duty in m ilitary service. U nless these 
conditions are satisfied, it cannot be said that the sustenance o f  injury/ 
disease per se is on account o f  m ilitary  service.

(19) In view  o f  the legal position, discussed above, and the fact 
that the M edical B oard’s opinion w as clearly to the effect that the illness 
suffered by the petitions, was not attributable to the m ilitary service, we 
find no merit in this writ petition and dismiss the same. No order as to costs.
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Constitution o f India, 1950— Art. 226—Right to Information 
Act, 2005— S.2(h)—A Non-Governmental institution receiving 95% 
aid from Govt.— Whether covered by expression 'public authority’ 
as defined u/s 2(h) of2005Act— Held, yes—Provisions of 2(h) include 
any body owned, controlled or substantially financed or non­
government organization substantially financed directly or indirectly 
by the funds provided by appropriate Government—Order of 
Commission directing petitioner—College to furnish information 
under 2005 Act not assailable—Petition dismissed.

Held, that a pemsal o f  Section 2(h) o f the Right to Information Act, 
2005 makes it clear that the definition o f ‘public authority’ comprises in the












